
Notification No.46/Rules/DHC                                                       Dated : 11th

 

 April, 2002 

In exercise of the powers conferred by Section 7 of the Delhi High Court Act, 
1966 (Act 26 of 1966) read with Sections 122 and 129 of the Code of Civil Procedure, 
1908 and all other powers enabling it, the High Court of Delhi, hereby makes the 
following amendment in the Delhi High Court (Original Side) Rules, 1967 :- 
 

In the existing Rule 12 of Chapter 1, Delhi High Court (Original Side) Rules, 

1967 under the heading “Office hours” the words, “Any urgent matter filed before 

12.30 P.M. shall be put up before the Court on the following working day” shall 

stand substituted by the following words :- 

 

“Any urgent matter filed before 12 noon shall be put up before the Court 
for hearing on the following working day. In exceptional cases, it may be 
received thereafter for hearing on the following day with the specific 
permission of the Hon'ble Judge-in-Charge (Original Side).” 
 
 

Note : This amendment shall come into force with immediate effect. 
 
 

By Order of the Court 
  Sd/- 

          (BHARAT BHUSHAN) 
                                  REGISTRAR GENERAL 

 


